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I THE CENIRAL ADMINISIRATIVE TR ISUNAL, JODHPUR BENCIH?
JODHE IR

Date of order 3 15,2.1935,

A NOLTS/1995,

Xanchan Singh Applicant

Ve |
Union of INdz and (rs. Respondents
CLRAM 8

THE HON® BLEMS, USHA SEN,ADMINISTRATIVE MEMBER

Present ¢

Mr. Y.K.Sharma, Counsel for the applicant,

BY THE COWRT s

Heard the learned counsel for the applicant.

The applicant was regularised as Khalasi W.e.f.
15°é¢1977;ﬁ1ereafter, he wxs has been \-fbr}:ing in the
gcale of Es.950-1500 on aii..lhoc: hagis as M.C.C.8, He

" has prayed foer the relief of regularisation in thé

post of M.C.C.#. He had represented to the respondents
\fidec:épplication dated 15.2.199 (Anresfal) praying
for the same relief. The applicant wmade another - -
application dated 21.9.199¢ with the same prayer .This
regresentation of 21.9.1924 wag forvarded by respondent

J‘-j&i" letter Adsted B.11.199

no., 3 torespondent no. 2 vide
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at Annex.h-6 fOr necessary action, As his prayer

has not been granted {Jhe has filed this O.A.

I consider thatat this stage it would suffice
if the réspendants are directed to take a éecﬁsion
on the representation; of the applicant dated 15.2.1994
(Annex.bal) and 21,9,1994 (Annex.A«7) in the light
of the letter dated 11/15.2-1991 (Anrex.A=2) of
respondent ne, 2 witﬁin a peried of twe months From
the date of receipt of cep? of this ordef; The
responﬂents are hereby dirécted to do so, A‘c@py
of this % mey be sent al@ngwith this order to the
respondents. With this direction the CA stands disposed

ef at the admissien stage.
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